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T[DECISIONS ON USE  OF LANGUAGE   BY 
DELHI ADMINISTRATION 

832. SHRI RAJNARAIN : 
SHRI D. THENGARI : 

Will the Minister of HOME AFFAIRS be 
pleased to state  : 

(a) whether it is a fact that the Delhi 
Administration have recently taken some 
decisions regarding use of Language by the 
Delhi Administration; 

(b) whether it is also a fact that these 
decisions are somewhat different from those 
already taken by the Delhi Administration,     
in  this  regard;  and 

(c) if so, what were the previous 
decisions and in what respect the new 
decisions  differ  from  them?] 

 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, Sir. 
Delhi Administration had decided to adopt 
Hinid extensively for their administrative 
purposes from 15th August, 1968. 

(b) and (c) The subsequent orders chief 
clarify that while gradually increasing use of 
Hindi their language policy would conform to 
the provisions of the Constitution and the 
Official Languages Act. Further, the earlier 
orders for correspondence addressed to non-
Hindi States in Hindi accompanied with a 
translation in regional language of the State 
concerned were amended to the effect that such 
correspondence   would   be   in    English] 

t [SECTION 144 IN NEW DELHI 

833. SHRI N. K. SHEJWALKAR  : SHRI J. 
P. YADAV : SHRI  MAN SINGH 
VARMA    SHR PREM   MANOHAR   : 
SHRI   PITAMBER   DAS   : 

Will the Minister of HOME AFFAIRS be 
please to State : 

(a) what is the number of occasions and the 
respective periods during the last   two   years 
when   section   144   Cre, 
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P. C. did ntot remain in force in the area 
around Parliament House and Qther areas in 
New Delhi and what are the   reasons   
therefor;   and 

. (b) whether Section 144 Cr. P.C. wiH be lifted 
from the Parliament House area in this context 
of importance of demonstrations   in   a   
democracy?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA ^CHARAN SHUKLA) : (a) and (b) A 
statement indicating the various orders issued 
under Section 144 Cr. P. C., areas covered by 
them and the period for which the orders were' 
to be in force is attached. (See Appendix LXVI, 
Annexure No. 66.) Such orders are pro-
mulgated strictly in accordance with the 
provisions of section 144 Cr. P. C. While the 
Government recognise the importance of 
peaceful demonstrations in a democracy, it is 
equally important that parliament should be 
able to function in a peaceful manner   without   
any   obstruction.]. 

ACTIVITIES   OF   MIZO   HOSTILES 

834. SHRI SITARAM JAIPURIA : Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact that ihe activities of 
Mizo hostiles in Imphal and other hill sub-
divisions of Manipur are on the increase   ;  and 

(b) if so, the steps taken or proposed to be 
tkaen to curb these activities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA)' : (a) There had 
been more encountrers with the hostiles in 
1968 in Manipur as compared   to   1967. 

(b) The Security Forces have incesnsi- 
fied patrolling in the affected area which 
has been   declared   as disturbed under th 

1  provisions   of the   Armed   Forces   (Assam 
I and Manipur)   Special Powers Act,  1968. 

f [EXCAVATIONS AT KUSHI NAGAR, IN U.P. 

835. SHRI RAJNARAIN : Will the 
Minister, of EDUCATION be pleased to state 
: 

(a) whether it is a fact that Governments 
have not so far taken a decision with, regard to 
the completion of excavation work at Kushi 
Nagar, District Deoria, (Uttar Pradesh); 

(b) whether it is a fact that the articles 
found during excavations there have been 
placed   in   the   Lucknow   Museum;   and 

(c) if so, what are the reasons therefor? 

 

 


